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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authoriseci by 
t h ~  C:?mmittee, do present on their b h d f  this Thirty First R e p ~ r t  on 
action taken,by Government on the recommendations of the Public Accounts 
C9mmittee contained in their 204th Repwt (Fifth L3k Sabhs) on 
'Expansion cf Srinagar Telephone Exchange'. 

2. On ro August, 1977, an 'Action Taken Sub-C~mmittee' consist- 
ing of the following Members, was appointed to scrutinise the replies 
received from Government in pursuance of the recomm:nd.uions m rdc by 
the C9mmittee in their earlier Reports : 

I .  Shri C. M. Stephen-Chairman 
2. Shri Asoke Krishna Dutt-Convener 
3. Shri Gauri Shankar Rai, 
4. Shri Tulsidas Dasappa 
5. Shri Kanwar Lal Gupta Members 
6 .  Shri Zawar Hussain 
7. Shri Vasant Sathe 

1 I 
J 

3 .  The 'Action Taken Sub-Committee' of the Public Accounts 
Committee (1977-78) considered and adopted this Report at their sitting 
held on 29 November, 1977. The  Report was finally adopted by the 
Public Accounts Committee (1977-78) on 19 December, 1977. 

4. For facility of reference the conc~us~ons/rec~mmendations of 
the Cnmmittec have been printed in thick type in the body of the Report. 
Ftv the sake of convenience, the conclusions/rccommendations of the 
Omrnittee have also been appended to the Report in a conlsolidated form. 

5 .  The Committee place on record their appreciation of the 
assistance rendered to them in this matter by the Comptroller & Auditor 
General of India. 

NEW DELHI ; C. M. STEPHEN, 
December 20, 1977. 

-. . -. -. . . .. . -. - Chairman, 
Agralzayana 29, 1899 (Saka). Public Accounts Comm!'ttee. 



REPORT 

I .  I .  This Report of the Cammittee deals with the action taken 
by Government on the Committee's rec~mmcndations~observutions con- 
tained in their 204th Report (Fifth Lok Sabha) on 'Expanshn of' Srinagar 
Telephone Exchange', commented upon in paragraph 10 of the Heport 
of the Comptroller and Auditor General of Indla tkr the scar 1973-74, 
Union Government (Posts & Telegraphs). 

I .2. The Committee's 204th Report was presented to the Lok 
Sabha on 30th March, 1976 and contained 16 recommen&tions/obserw- 
tions. According to the time schedule for furnishing Action Faken Notes 
on the Committee's recommendations/observi~tions, prescribed in the 
Committee's 5th Report (Fourth Lok Sabha), the Notes indicating the 
action taken by Government in pursuance of the recornmendations/ol~ser~~a- 
tions contained in the 204th Report were required to be furnished to 
the Committee latest by 30 September, 1976. The hlinistry of 
Communications (P & T Board) had, however, been requested, on 2 June 
1976, to furnish the relevant Notes latest by 31 August 1976, so that the 
Committee's work might be facilitated and all the Action Taken Notes 
were made available to the Committee in accordance with this revised 
schedule. 

I .3. The Action Taken Notes received from Government haw been 
broadly categorised as follows : 

(i) Recommendatims/observations that have been accepted by 
Government : 

S1. Nos. I, 2, 4, 5, 7, 8, 10, 13, 14, 15 and 16. 
( i i )  Recommendarions/observations which the Committee do not 

desire to pursue in the light of the replies received from 
Government : 
S1. Nos. 3, 1 1  and 12. 

(iii) Recommendations/observations replies to which have not been 
accepted by the Committee and which require reiteration : 
S1. No. g. 

( i v )  Recomdations/obsemations in respect of which Government 
have furnished interim replies : 
S1. No. 6. 

I .4. The Committee will now deal with the action taken by 
Government on some of their recornrnendatio~s/observations. 

Lack ef synchronisation between different components of the Expansion 
Project. 

(Paragraphs I .86 to I -87 and I .  89 to I .go-S1. Nos. I to 2 
and 4 to 5 ) .  



I .5. Reviewing the execution of a project for the expansion of the 
capacity of the Srinagar Telephone Exchange and delays in the release of 
fresh telephone connections, the Committee, in paragraphs I -86 to I .87 
and I .8g to I .go of their 204th Report, had observed, inter alia, as follows : 

"I .86. The  Committee regret that it should have taken the 
Posts & Telegraphs Department as long as six years to comp- 
lete the project for expanding the capacity of the Srinagar 
Telephone Exchange from 3300 to 4500 lines, sanctioned as 
long ago as in October 1965. Whereas the work relating 
to the installation of the exchange equipment, taken up for 
execution in November 1966, was completed by March 
1968, and that relating to the laying of the primary and 
secondary cables was also completed by December 1967, 
both more or less according to schedule, the work of 
laying the distribution cables, which connect the subscribersy 
premises with the exchange net-work, lingered on for more 
than three years from July 1967 to November 1970, thus 
blocking the release of fresh telephone connections. The  
Committee are of the view that many of the problems pleaded 
in extenuation of the delay should have been foreseen and 
timely steps taken to ensure that the project was executed on 
schedule." 

"1.87. The non-receipt of permission fcr digging trenches 'despite 
continuous persuasion' has been cited as one of the reasons 
for the delay in laying the distribution cables. This, in the 
Committee's view, can hardly be considered a valid excuse 
for delaying a project in which the local population of* 
Srinagar, backed by the local administration as well as the 
Defence authorities for whom the telephone connections were 
of strategic importance, must have presumably evinced 
enthusiasm. By proper advance planning and coordination, 
it should not have been difficult fcr the Department to enlist 
the cooperation and active support of the local authorities. 
I t  is a pity that this work, started even after tne first 
consignment of stores had been received, just came to be 
abandoned." 

"1.89. Yet another reason advanced for the delay in the comple- 
tion cf the expansion project is the non-receipt of essential 
cables required for the project from the Hindustan Cables 
Ltd. The  Committee, however, find from a letter dated 20 
December 1973 frcm the Department to Audit that at the 
time of preparation of the distribution cable plan the length of 
various sizes of cables provided were only approximate and 
had not taken into account the actual location cC the distribu- 
tion points with reference to the release of connections to 
persons on the waiting list. Consequently, the provisions 
made in the cable plan proved different from those made in 
the detailed estimate based on actual measurements. Ad- 
mittedly, there was an error in forecasting the cable require- 
ments and by the time the detail@ estimate was sanctioned 



in February 1967, sixteen months after the sanction of the 
project, and necessary indents for the cables were released 
in March 1967, nhuch valuable time had been lost. This is 
indicative of defective planning which was by no means 
unavoidable. Our telephone system can do a lot better, 
as was seen when a project, sanctioned in November 1972, 
for the further expansion of the Srinagar Exchange from 4500 
to 4800 lines, was started earlier (April 1972) and completed 
(August 1972)~ even before the sanction was issued." 

"I .go. The Committee heard the Secretary of the Ministry of 
Communications arguing that if the estimate relating to the 
distribution cables had been sanctioned earlier and orders 
therefor placed before March 1967, it might have resulted in 
the cables being received earlier than required and left 
without any utilisation. While this argument may be valid 
in a certain situation, the Committee feel that this was not a 
very tenable assumption to make in the context of the general 
shortage of cables in the country at the time the project was 
taken up for execution. The problems likely to be encountered 
in the procurement of cables were also not unknown to the 
Department. The Public Accounts Committee (1968-69) 
put it on record, in paragraph 2.35 of their 40th Report 
(Fourth Lok Sabha), that as much as 13 per cent of the 
connectable capacity of telephone exchanges in the country 
with 1000 lines or above had remained unutilised, primarily 
on account of .a shortage of cables. The Committee had 
further noted that the shortage of cables had assumed such 
proportions that the Department had anticipated that as 
much as two-thirds of their cable requirements would remain 
unsatisfied at the end of 1968-69. In view of this position it 
was only appropriate for the Department to have worked out 
the cable requirements of the Srinagar project in a more 
realistic manner and initiated action, with foresight and care, 
for the procurement and delivery of cables required for the 
project, in consultation with the Hindustan Cables Ltd. 
That this was not done would suggest that the basic planning 
of the expansion project was defective. The Committee 
would like to stress that once a project is taken up for 
execution, there should be a proper synchronisation of the 
different components of the project from the very beginning 
and a genuine coordination between the different agencies 
involved, so that the shortage or non-supply of certain essential 
items do not hold up the completion of the project." 

I .6. In their Action Taken Note dated 28 July 1976, furnished 
in response to the Committee's observations contained in paragraphs I .86, 
I .87 and I .go, the Ministry of Communications (P&T Board) have stated : 

"Noted. Instructions were issued in August 1974 for proper 
coordination and monitoring of projects [DGP&T letter No. 
820-23/73-TPS (UPC) dated 8-8-1974, copy reproduced in 

chapter I1k 
According to these instructions, projects costing 

more than s.50 lakhs are required to be monitored on PERT 



chart and project costing less than Rs.50 lakhs are to be 
monitored on BAR chart. It is expected that these measures 
will enable better coordination between various components 
of projects and help in their timely completion." 

I .7. With reference to the Committee's observations contained in 
paragraph I -89 of the Report, the Ministry, in their Action Taken Note 
dated 19 July 1976, have replied : 

ccInstructions have since been issued vide DGPBrT letter No. 
354-130/73-TPS(XP) dated 10-3-1976 (copy reproduced in 
Chapter 11) that in future project estimates, the actual cable 
scheme may be worked out and provisions made accordingly. 
As regards requirement of cables and review of progress of 
cable laying works, instructions have been issued regarding 
submission of quarterly and monthly statements of under- 
ground cables vide letter No. 400-2/75-TPS(C) dated 
11-2-1975 (copy reproduced in Chapter 11), to ensure that the 
cable laying works are completed well in time and there is no 
delay in the utilisation of the exchange capacity." 

1.8. The Committee note that realising, somewhat belatedly, 
that the execution of some of the telecommunication projects had 
suffered because of the absence of a systematic watch and analysis 
of the progress of various component works of such projects, 
the Ministry of Communications (P & T Board) have 
now introduced PERT and BAR chart techniques for monitoring 
the pro ress of projects and ensuring better coordination than 
what hit % erto existed between different agencies entrusted with 
the execution of various components of the projects. The Committee 
expect that the instructions issued in this regard would be assidu- 
ously followed in respect of all telecommuaication projects in. 
cluding those already under execution. 

Delays in supplies of cables (Parqraph 1.91-Sl. No. 6) 
1.9-1.10. As pointed out on paragraph 1.89 of the 204th Report, one 

of the reascns advanced for the delay in the completion of the expansion 
project of Srinagar Telephone Exchange was the non-receipt of essential 
cables required for the project from Hindustan Cables Ltd. In this 
context, the Committee, in paragraph 1.91 of the Report, had recommen- 
ded : 

 i incident ally, the Committee find that about go per cent of the 
total production of Hindustan Cables Ltd. is being consumed 
by the Ministry of Communications and that the Administrative 
Reforms Commission had recommended that the contrrl of 
Hindustan Cables should vest with this Ministry instead of the 
Ministry of Industrial Development. The then Secretary, 
Ministry of Communications, while tendering evidence before 
the Estimates Committee in 1972-73, had also pointed out that 
if the administrative control of the company vested with this 
Ministry, a 'lot of time in dialogue would have been saved'. 
The Estimates Committee had then been informed that a 
proposal for the transfer of the company to the Ministry of 



Communications was under consideration of the Committee 
of Secretaries. The Committee have, however, been informed 
that the Company still continues to be under the administrative 
control of the Ministry of Industrial Development. While 
the reasons for continuing with this arrangement are not known 
to the Committee, they feel that it would be a more satisfactory 
arrangement if Hindustan Cables Ltd. is placed under the 
administrative control of the Ministry of Communications, 
and accordingly, desire that this should be examined afresh." 

I . I  I. In their Action Taken Nofe dated 21 August 1976, the Ministry 
of Communications (P & T Board) have informed the Committee as 
follows : 

"The matter is still under consideration." 

I As early as in December 1972, the Estimates Committee 
(1972-73) had been informed that a proposal for the 
transfer of Hindustan Cables Ltd. to the administrative 
control of the Ministry of Communications, which 
consumes aboutgo per cent of the company's total 
production of cables, was under consideration of the Commi- 
ttee of Secretaries. Some four years have elapsed since then and 
this question is stated to be 'still under consideration'. The reasons 
for the delay in arriving at a final decision on what appears to 
be a fairly simple issue have not been made known to them. The 
Committee are of the view that considerable benefits are likely 
to accrue by the implementation of this suggestion of the Adminis- 
trative Reforms Commission. They would urge Government 
to take a final decision on this question without loss of time. 

Avoidable delay in repairing a motor generator (Paragraph I .gq-SI. 
No. 9) 

1.13. The Committee had found that as a result of the delays that 
had occurred at various stages of implementation of the expansion project, 
applicants awaiting fresh connections could not be catered to, leading to 
loss of potential revenue. Dealing with this question, the Committee, 
in paragraph 1.94 of the Report, had abserved, inter aha, as follows: 

"The Committee find that the release of telephone connections 
from the exchange suffered a further set-back on account of 
(i) a motor generator remaining out of order for as long a period 
as three years and (ii) the non-availability of certain essential 
parts for about 250 faulty switches. The Committee consider 
the delay that had occurred in repairing the defective generator 
,entirely unwarranted. As the Secretary of the Ministry 
himself admitted durin evidence, the generator could have 
been repaired earlier i f 'special efforts' had been made. The 
Committee would, therefore, like to know why such 'special 
efforts' were lacking in this case especially when it was known 
that the generator was of 1936 vintage." 



1.14. The reply furnished in this connection by the Ministry of 
Communications (P & T Board), in their Action Taken Note dated 20 July 
1976, is reproduced below : 

"Apparently efforts were made to repair the generator set which 
was received in a damaged condition but the efforts were 
not successful due to non-availability of proper facilities in 
Srinagar. The other alternative of sending the damaged genera- 
tor to some other place in Punjab or to Delhi for repairs was 
apparently not adopted being a costly proposition. Ultimately 
a competent technician who could repair this generator set at 
Srinagar itself was sent. 

However to avoid recurrence of such cases in future, instructions 
have been issued to all field units to review the performance 
of the existing motor generator sets ." 

1.15. The reasons advanced by the Ministry of Communica- 
tions (P & T Board) for the delay of three years in repairing a 
defective generator are not very convincing. The Secretary of 
the Ministry himself conceded during evidence tendered before 
the Committee that the generator could have been repaired earlier 
had special efforts' been made. It has, however, now been conten- 
ded by the Ministry that while efforts made to repair the generator 
set at Srinager itself proved unsuccessful in the absence of proper 
facilities, the other alternative of getting the generator repaired 
elsewhere was apparently not adopted being a costly proposition. 
It  is not known whether the local authorities at Srinagar had, in 
fact, examined in detail the economics of the alternative course, 
particularly in the context of the loss of revenue likely to be 
sustained on account of the generator remaining out of order, 
and then had given it up as an uneconomical proposition. In 
any case, with a little imagination and foresight, the step finally 
taken by the Department (sending a competent technician to 
Srinagar for repairing the set) could well have been taken much 
earlier. The Committee fear that this matter had been handled 
romewhat casually by the authorities concerned. They trust 
that a lesson has been learnt from this costly lapse and measures 
are being taken to avoid repetition of such instances of delay. 

Non-utilisation of Private Branch Exchange Lines (Paragraph I .99- 
Sl. NO. 14). 

1.16. Reviewing the utilisation of lines earmarked, in the Srinagar 
area, for providing junction lines to private branch exchanges (PBX), 
the Committee, in parapgraph 1.99 of the Report, had recommended, 
inter alia, as follows: 

"Non-utilisation of PBX connections apart, the Committee also 
find that in certain telephone exchanges of overrl,ooo lines 
ca~acity, the installed capacity was more than the demand as 
on jrst March 1975. Though such instances are not many 
the Committee would nevertheless like the Department to keep 
a constant watch over the working of these exchanges so that 



the excess, unutilised capacity might be transferred wherever 
feasible to other exchanges where the demand far outstrips 
the supply. The Committee would like to be apprised of the 
specific steps taken in this behalf" 

1.17. I n  their Action Taken Note dated 30 August 1976, furnished 
in pursuance of this recommendation, the Ministry of Communications 
(P & T Board) have replied : 

"Instructions have been issued vide this office letter No. 366-121 
76-TPS (XP) dated 2-6-1976 that spare capacities in telephone 
exchanges of over I,OW lines should be reviewed half yearly 
in the month of January and July and action should be taken 
to transfer surplus equipment where feasible to other places, 
After such a preliminary examination, in one case it has been 
observed that there is a spare capacity in Jharia. A detailed 
technical examination is being carried out to see if some of the 
equipments can be transferred." 

1.18 The Committee hope that the review now undertaken 
of the actual utilisation of lines earmarked in various telephone 
exchanges in the country for providing junction lines to Private 
Branch Exchanges (PBX) would be completed expeditiously and 
necessary steps taken, on an emergent basis, to divert the surplus 
capacity, if any, available at these exchanges to places where the 
demand might be larger. 

Crash programme for the extension of telephone facilities in the country. 
(Paragraphs 1.100 and 1.101-S1. Nos. 15 and 16). 

I .  19. Dealing in this context, with the ever-increasing gap between 
the demand for and supply of telephones in the country, the Committee, 
in paragraphs I . IOO and I . IOI of the Report, had recommended as follows : 

" I .  IOO Incidentally, the Committee note with concern the pro- 
gressively widening gap between the demand for and supply 
of telephones. As on 31st March, 1975, there were 13.29 lakhs 
working telephone lines in the country and as many as 6.37 
lakh applicants on the waiting list. From the information 
furnished in this regard by the Ministry of Communications, 
the Committee find that in certain important telephone dis- 
tricts the waiting lists fcr telephone connections exceeded 
or were near about the total direct exchange lines working 
in these centres. This means that in order to meet the de- 
mands for telephones fully in these centres the existing capa- 
cities will almost have to be doubled. In the metropolitan 
cities, generally, the waiting lists are alarming. For instance, 
the number of applicants on the waiting list at Bombay, Delhi 
and Calcutta as on 31st March, 1975 were respectively I .78 
lakhs, I .o4 lakhs and o .75 lakh. As against this ever-increas- 
inp demand, a provision for only 7.79 lakh telephone connec- 
tions has been made during the Fifth Plan period and if past 
performance is any indication, even this target may not be 
realised fully. This, in the Committee's view, is by no means 
a satisfactory state of affairs." 



"I .  101. The Committee are aware that the development of telephone 
facilities in the country will have to depend on the overall avail- 
ability of resources and the demands of other vital sectors of 
developmental activity. There is, however, an imperative 
need to ensure that efficient telephone facilities, which play an 
essential role in the development of the infrastructure of the 
country, are provided on an efficient and adequate scale. The 
development of this facility should, therefore, be accorded 
high priority, especially in view of the fact that the telephone 
system can more than adequately pay its way. T o  begin with, 
the Department could begin to launch, on a crash programme 
basis, rapid extension of the facility in those centres of com- 
merce and industry where the waiting lists are formidable. 
This would result not only in the provision of the facility 
where it is most immediately needed but also in the speedier 
augmentation of the revenues of the Department which, in 
turn, can be utilised for augmenting the capacity at other 
centres . If the ever lengthening waiting lists are to be exhausted 
in non-too-distant a future, the Committee feel that the neces- 
sary drastic and determined measures for raising the requisite 
resources should not be beyond the ingenuity of the Depart- 
ment." 

I .2o. In their Action Taken Note dated 31 August,rg76, furnished in 
response to the above recommendations, the Ministry of Communications 
(P Br T Board) have stated : 

"The Department is aware of the large waiting lists in various 
cities and, particularly, in the Metropolitan Centres, like 
Bombay, Delhi and Calcutta. It had been trying to meet the 
demands to the extent feasible ccnsistent with the limited 
availablity of equipment and other resources which had been 
appreciated by the Committee. While it is true that large 
concentration of  waiting lists in these big cities requires 
quick attention, the Department has also to meet the needs 
of development in the smaller towns and rural areas. 

The present waiting lists in these cities on 1-7-1976 after the introduc- 
tion of the advance deposit scheme last September are as follows: 

(i) Bombay 

(ii) Delhi 

(iii) Calcutta 24,645 

Against the total waiting list of about one lakh forty thousand lines 
for these three cities, the availability of main equipment for providing 
local connections all over the country from indigencus sources is less than 
one lakh lines per annum. This quantity of equipment has also to be 
allocated to other exchanges. a 

Efforts are being made to increase the capacity of indigenous produc- 
tion by expandin the existing factories and initiating action for establish- 
ing new ones. T 1 e Department has also been able to arrange imports of 



equipment with the help of IDA loans. The latter currently provides 
for the import of 80,wo lines of equipment for use at Bombay, Delhi, 
Calcutta and Ahmedabad. 

Apart from the efforts to raise the material resources, as mentioned 
earlier, the Department also has taken steps to raise financial resources 
by suitable adjustments of tariffs and taking advance deposits from the 
intending subscribers." 

1.21. While the Committee appreciate the steps taken or 
proposed to be taken by the Department for meeting the ever- 
mcreasing demand for telephone connections in the country, they 
would like to emphasise once again the need for devising more 
ways and means for ensuring before long an adequate and efficient 
telephone net-work in the country. Similarly, while the Commi- 
ttee are not unaware of the necessity of meeting the needs of de- 
velopment in the smaller towns and rural areas wliich are in no 
way less important, they would reiterate the imperative need for 
embarking on a crash programme for rapid extension of telephone 
facilities in these centres of commerce and industry where the 
waiting lists are formidable. 



RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendations 

The Committee regret that it should have taken the Posts & Tele- 
graphs Department as long as six years to complete the project for ex- 
pandig the capacity of the Srinagar Telephone Exchange from 3300 to 
4500 lines, sanctioned as long ago as in October, 1965. Whereas the work 
relating to the installation of the exchange equipment, taken up for execu- 
tion in November, 1966, was completed by March, 1968, and that relating 
to laying of the primary and secondary cables was also completed by 
December, 1967, both mcre or less according to schedule the work of 
laying the distribution cables, which connect the subscribers' premises 
with the exchange network lingered cn for more than three years from 
July, 1967 to November, 1970, thus blocking the release of fresh telephone 
connections. The committee are of the view that many of the problems 
pleaded in extenuation of the delay should have been foreseen and timely 
steps taken to ensure that the project was executed on schedule. 

The non-receipt of permission for digging trenches 'despite conti- 
nuous persuasion' has been cited as one of the reasons for the delay in laying 
the distribution cables. This, in the committee's view, can hardly be 
considered a valid excuse for delaying a project in which the local popula- 
tion of Srinagar, backed by the local administration as well as the Defence 
authorities for whom the telephone connections were of strategic impor- 
tance, must have presumably evinced enthusiasm. By proper advance 
planning and cc-ordination it should not have been difficult for the De- 
partment to enlist the cooperation and active support of the local autho- 
rities. It is a pity that this work, started even after the first consignment 
of stores had been received, just came to be abandoned. 

The committee heard the Secretary of the Ministry of Communica- 
tions arguing that if the estimate relating to the distribution cables had 
been sanctioned earlier and orders therefor placed before March, 1967, 
it might have resulted in the cables being received earlier than required 
and left withcut any utilisation. While this argument may be valid 
in a certain situation, the committee fecl that this was not a very tenable 
assumption to make in the context of the general shortage of cables in 
the country at the time the project was taken up for execution. The pro- 
belms likely tc be encountered in the procurement of cables were also 
not unknown to the Department. The Public Accounts Committee 
(1968-69) put it en record, in paragraph 2.35 of their 40th Report(Fourth 
Lok Sabha) that as much as 13 per cent of the connectable capacity of 
telephone exchanges in the country with ~ o o o  lines or above had remained 
unutilised, primarily on account of a shortage of cables. The Gammittee 
had further noted that the shortage of cables had assumed such propor- 
tions that the Department had anticipated that as much as two thirds of 



theu cable requirements would remain unsatisfied at the end of 1968-69. In  
,view of this position, it was only appropriate for the Department to have 
worked out the cable requirements of the Srinagar project in a more 
realistic manner and initiated action, with foresight and care for the pro- 
curement and delivery of cables required for the project, in consultation 
with the Hindustan Cables Ltd. That this was not done would suggest 
that the basic planning of the expansion project was defective. The 
Committee would like to stress that once a project is taken up for execu- 
tion, there should be a proper synchronisation of the different compo- 
nents of the project from the very beginning and a genuine co-ordination 
between the different agencies involved, so that the shortage or non- 
supply of certain essential items do not hold up the completion of the 
project. 

[Sl. Nos. I, 2 and 5 (Paragraphs I .86, I .87 and r .go) of Appendix I11 
to 204th, Report of the Public Accounts Committee (5th Lok Sabha)] 

Action Taken 

Noted. Instructions were issued in August 1974, for proper co-ordi- 
nation and monitoring of projects (D.G. P & T letter No. 820-23173-TPS 
(UPC) dated 8-1-74) (Annexure) According to these instructions, pro- 
jects costing:more than Rs. 50 lakhs are required to be monitored on PERT 
Chart and project costing less than Rs. 50 lakhs are to be monitored on 
BAR Chart. It is expected that these measures will enable better co- 
ordination between various components of projects and help in their 
'ti mely completion. 

[Ministry of Communications ( P & T Board) U.O. No. 27-6/76-13 
Dated 29-7-1976)]. 



ANNEXURE 

NO. 820-23/73-TPS (UPC) 

Ministry of Communications 
(P&T Board) 

Dated, New Delhi-r, 8th August, 1994. 

T o  
All Heads of Circles 
All Heads of Telephone Districts 
General Manager Telecom. Projects. 
General Manager, T&D Circle, Jabalpur. 

SUB, : Co-urdination, monitoring and p; ogress of major projects-introduction 
of PERT Charts. 

In  major telephone exchange projects co-ordination of various activities 
such as construction of building, installation of air-conditioning plant, 
availability of water and electricity for the air-conditioning plant, installation 
of exchange equipment, laying of underground cables and utilisation of 
the expanded capacity, is required so as to ensure timely completion of the 
project and its utilisation. Instructions already exist, vide 268-270 of the 
P&T Vol. X regarding watching of the progress of projects. From time 
to time, instructions have also been issued by this office regarding co- 
ordination of the exchange capacities. A list of these instructions is given 
in Annexure-I (Not enclosed). 

2. It has been observed that in spite of these instructions the execution 
of some of the projects is unduly delayed mostly attributable to the absence 
of a systematic watch and analysis of the progress of the various component 
works carried out by a number of officers under different administrations. 
In  order to obviate this difficulty, it has now been decidedthat the telephone 
exchange projects should be watched on PERT Charts. A PERT chart 
for each telephone exchange project costing more than Rs. 50 lakhs wiIl 
be prepared by the authority who will be in overall charge of the project. 
A copy of this PERT Chart should be enclosed with the Project Estimate 
sent by the Circles/Districts to this office for sanction. In these PERT 
Charts target dates in terms of months after '0' date, i.e. the date of sanc- 
tion of the E F C  Memo. for completion of various events comprising the 
project should be clearly given. The  responsibility for completion of 
various components of the project is listed in Annexure-11. (Not enclosed). 

3. The  Officer in overall charge of the project will hold cs-ordination 
meetings as laid down in this office letter No. 607-3/72-TPS (XF) dated 
2-4-1974 to review the progress of various components of the project to 
ensure that the target dates mentioned in the PERT charts are kept up. 

12 



In case these target dates cannot be adhered to for any valid reasons and 
this is likely to increase the total period of completion of the project, 
he should correct the PERT chart suitably at the time of the review and 
intimate the Directorate of the revised target dates. 

4. It will be the responsibility of the controlling officer to pursue 
with the other concerned officers to get each of the component works done 
in time. 

5 .  A sample copy of the PERT chart of a telephone exchange project 
is enclosed. In  this PERT chart the activity time of each component 
has to be filled up in the PERT chart prepared by the controlling officer 
for each project. 

6. Whenever the officer in overall charge of the project is transfesre c', 
he should make over a note indicating the correct status of the prcject to 
his successor (or in the latter's absence to the senior officer under u-kom 
he  is working). 

7. PERT charts may please be prepared for all the sanctioned projects 
which are yet to be completed. BAP charts introduced vide this office 
letter of even number dated 5-7-74 may be prepared for projects costing 
less than Rs. 50 lakhs. 

8. T h e  receipt of this letter may please be acknowledged. 

Sd/- N. V. Shenoi 
Secretary(C). 

Recommendation 

Yet another reason advanced for the delay in the completion of the 
expansion project is the non-receipt of essential cables required for the 
project from the Hindustan Cables Ltd. The  Committee, however, find 
from a letter dated 20th July, 1973 from the Department to Audit that at 
the time of preparation of the cable plan the length of various sizes of 
cables provided were only approximate and had not taken into accounr 
the actual location of the distribution points with reference to the relea!e 
of connections to persons on the waiting list. Consequently, the provl- 
sions made in the cable plan proved different from those made in the 
detailed estimate based on actual measurements. Admittedly, there 
was an error in forecasting the cable requirements and by the time the 
detailed estimate was sanctioned in February, 1967, sixteen months after 
the sanction of the project, and necessary indents for the cables were re,- 
leased in March, 1967, much valuable time had been lost. This is indl- 
cative of defective plnnning which was by no means unavoidab!e. Our 
telephone system can do a lot better, as was seen when a project, sanctioned 
in November, I972 for the further expansion of the Srinagar Exchange 
from 4500 to 4800 lines, was started earlier (April 1972) and ccmpleted 
(August, 1972)~ even before the sanction was issued. 

[Sl. No. 4 (Paragraph I .89 of Appendix I11 to 204th Report of 
the Public Accounts Committee (5th Loh Sabha)] 



Action taken 

Instructions have since been issued vide DGP&T letter No. 354-1 30173- 
TPS(XP) dated 10-3-1976 (Annexure I )  that in future project estimates, 
the actual c.~ble scheme msy be worked out and provisions made accord- 
ingly, As  regards requirements of cables and review of progress of cable 
laying warks, instructions have been issued regarding submission of quar- 
terly and monthly statements of underground cables vide letter. of No. 
403-2,'7~-TPS(C) d m d  II-12-1975 (Annexure 11) to ensure that the cable 
laying works are completed well in time and there is no delay in the utili- 
sation of the exchange capacity. 

This has been seen by the AGP&T., Delhi. 

[.\linistr.v of Communications (P&T Board) U.O. No. 27-6;76-B 
Dlted r9-7- 19761. 



ANNEXURE I 

Copy of letter No. 354-130/73-TPS(XP) dated 10-3-76 from O/o  
D.G.P. & T. New Delhi to All General Managers Telecom. (By name)/ 
All G2neral Managers Project (By name) etc. 

SCB. : ,Provision ' in  the project estimates to be sanctioned for 1977-78 for 
expansion jinstallation of new M A X s - I .  

Tentative allotments for the MAX-I (Strowger and Crossbar) equip- 
ment for 1977-75 has been issued under our office letter No. 201-60,75- 
TPS(E.4) dated Nov. '75. Till now it has been the practice to make 
provisitm in the project estimate both for equipment and cables on ad ho c 
figure$. T h e  Member (TD) has not been happy with this procedure. 
Ht desires that the provision for the equipment should be made after 
roughly assessing the approximate amount to be spent, taking into ac- 
count the equipment to be provided for the anticipated traffic as well as 
for n-Liitiond equipment like test desks, power plant etc. Similarly for 
c ~ b l e s ,  he desires that the cables provision should be based on the likely 
r,oquiremrnt of the cables for this expansion. Whenever possible the actual 
cable scheme may be worked out and provision made accrordingly. I t  is 
requested that this mav please be kept in view and the project estimate 
for 1977-78 sent to this office based on, as for as possible, on the actual 
requirement instead of on ad  hoc basis. 

Sdr- R. H. Saxena, 
Dy. Director-General(S) 

( I )  Director CS)'E 'XP of P&T Directorate, S e w  Delhi. 
' 2 )  A11 A.Ds.G. of Planning Branch. 



INDIAN P33TS AYD TELE 334PL-IS DWPXRTMENT 

OFFICE O F  T H E  DIRECTOR GENERAL OF POSTS AND TELE-  
GRAPHS 

DAK TAR BHAWAN, PARLIAMENT STREET, N.D. 

All the General Managers Telecom. Circle. 
All the General Managers Telephone Districts, 
All th.: District Managers Telephone Districts. 

No. 4mk/75-TPS(C) Dated New Delhi, the I rth December, 1975. 

SUB. : Submission of quarterlv and monrhl-v statements for underground 
cables. 

Instructio?s hsve bjen issued vide this office letter of even number 
da te i  516th September, 1975 regarding suhmission of the quarterly state- 
m x t  for u~ le -g round  cables in statemznts (A).  (B) and (C). It has now 
b3-1 d:,-idzj to sliq4tlv rnllify these statem-nts. In the statement (A) 
th: c>!ua?s 3 ,  4, 5 ,  6 and 7 each have been sub-divided RMs  and 
CKMq !cmducror Riiom-ters). It  is prop:,sed that d l  the information 
hz7::forth will hz in CKM?, rather than in pair RMs. The  various sizes 
of th: clble shou!d b:: first pllt under the: Head o. 4 mm!? Ibs), than o. 5 mm 
(61 lbs.) and l ~ s t l v  9 .63  mm (13  lbs.) an:! 0 3  93 mm. 120 Ibs.). The  different 
ty,>:: of cables like 43310.4 mm whether they are PCUT, PCQT, Lead- 
s%:ath~.l, Stalpeth should be clubbed together and indicated against 4oo/o. 4 
m n .  Si nilarl!: in the statem-nt (C) instead of pair KMs the figures may 
n o x  b-, iniicated in CKMs and the statemtnt may be redesiqnated as 
st-ltcn:nt (.\-I). A c07v of the revised proform? for statement A and A-I 
are eq:lo?zi hzrewith. T h e  statement A and A-I should be sent by 7th 
of A.~ril'Ju!v'3:tob ?r1January, relating to the previous quarter. 

2 .  T113 statem-nt 'R' w9ich was previously havinga heading of "I'ropress 
,f c1'7le 1 ~ v i n q  in reso-ct of systems of 5,033 lines and above", will be re- 
, la-n-i as "Pr j z r m  of lavinr! clbles for projects sanctioned by the Direc- 
torate". For each of the ~ r o i e c t  w+et-e clble laving works are in progress, 
thz infor.n?tion mny be submitted in the proforma at Annexure 'B'. Since 
in a n1n4:r of c ~ e s  the cable laying works have not been properly co- 
o:dinltel alongwith the installation of the exchange equipment and the 
p.A.C havz b:en verv adversely commnting upon, it is essential that 
th.: c ~ b l e  wsrks on the projects which are sanctioned by the Directorate 
arc propzrly cwrdina ted .  It is, therefore, necessary that the progress 
of cable laying is reviewed more frequently for each of these projects and 
the Statement 'B' sent to Director (XP) regularly. 



3 .  Th? frzquency of sending this statement should depend upon the com- 
mi3sioning of the euchnnge. These exchanges (MainExtn.), which are 
i i k A v  ta b: c3,nnissioned within a year the statement should be sent 
monthly by 15th of every month. For those exchanges (MainIExtn.) 
which are b:ing cutover after a year this should be sent quarterly, by 15th 
of n;xt m m t h  of the respective quarter. This statement may be sent 
on separate sheets for each project so that the same can be easily put up 
!in the relevant project control file. 

Receipt of this letter may please be acknowledged. 
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STATEMENT A-I 

(Old Statement C) 

I. 

11. 

111. 

IV. 

v. 

VI. 

VII. 

V I I I .  

IX. 

for Quarter Ending ... 
Progressive Total in CKM (Conductor Kilo- 
meter) laid till the end of last quarter . ...................... .CKM 

Total CKM (Conductor Kilometer) Laid 
during this quarter . . . . . . . . . . . . . . . . . . . . . . . . . .  CKM 

Progressive total of CKM (Conductor Kilo- 
meter) laid by the end of this quarter ...................... ( I + W  . .CKM 

DELs released in this quarter . ....................... DELs ' 
CKM (Conductor Kilometer) utilized per DEL 

I tem-I: 

DELs released in the corresponding quarter ....................... of previous year . DELs 

Total CKM laid in t k  corresponding quarter 
of the previous year . . . . . . . . . . . . . . . . . . . . . . .  .CKM 

CKM (Conductor Kilometer) Utilized ner DEL 
in the corresponding tquarter' of previdus year 

Item VII -- ...................... CKM 
Item VI  

Reasons for utilization of excess CKM than 
following norms. 

(i) Circles . . 8 CKM'DEL 

(ii) Minor Districts upto zo,ooo lines . . 10 CKMlDEL 

(iii) Districts from zo,ooo lines to I ,oo,ooo lines 12 CKM:DEL 

(iv) More than I ,oo,ow lines . . 14 CKMlDEL 

General Manager Telecom. Circle! 
General Manager Telephones Distt.! 
District Manager Telephones. 



STATEMENT 'B' 

MonthlyjQuarterly progrw of laying cables. ...... .Project sanctioned by D.G. P&T. Vids 
No.. .................. TPS(XP) dated.. .................... 

I .  Name of the Project . . . . 
2. Capa city of the exchange equipm,:nt being 

cut over . , . . . . . . . . . . . . .  .Lines Main/Extn ( 

3. Provision of cable component in project 
estimate n, Caah 

Rs. 
Store, 
Rs. 

4, Particulars of the detailed estimates sanc- 
tioned against this project . . . -  

Nos Amount K M  CKM 

(a) For primary & Secondary Cables ............................. .. .... 
. (b) For distribution cable ..................................... 

(c) For junction cable . . ..................................... 
TOTAL . 

Cash Stores 
j. Expenditure booked till the last month . Rs. Rs. 

6. Positi on of cables:- 

Primary Distri- Junction Total 
& bution 

Secondary 

KM KM K M  CKM 
CKM CKM CKM CKM 

(a) Cable required 
(b) Cables indr nted 
(c) Indmt No. and date. 
(d) Cables received 
(e) Cable laid 

7. Details of ind-nts against which the cable 
aupply i8 pending. (Attach separate sheet, 
if this space is not adequate). 

8 .  Target Date for completion of Cable net 
work . . 

(a) Primary & Secondary 
(b) Distribution cablrs. 
(c) Junction cable. 

Grneral Manager Telecom'Circla/ 
Grneral Manager Telephones Distt.1 
District Manager Telephones. 



Recommendation 

Considering the acute shortage of cables in the country and the ever- 
widening gap between supply and demand, the committee would like 
G3vernmtnt to give serious thought to this problem and take measures 
to bridge the gap by the stepping up the indigenous production of cables 
so as to ensure a fuller utilisation of the capacity of the telephone ex- 
changes and to meet the long pending demands from subscribers for tele- 
phone connections. 

[Sl. No. 7 (Paragraph 1.92) of Appendix I11 to 204th Report 
of the Pub. Acccounts Committee (5th Lok Sabha] 

Action taken 

The cables required by the local exchange systems are being manu- 
factured at Rupnarainpur and Hyderabad units of MIS. Hindustan 
Cables Ltd. The installed capacity of these two units is 26.5 lakhs. 
Conductor Kilometres. In the earlier years there was a significant short- 
fall between the orders placed by the P&T and the supplies made by 
HCL due to various factors like labour unrest etc. The table below in- 
dicates the quantity ordered and the supplies made by the HCL in the 
period 1970-71 to 1975-76. I t  would be noted that in 1976, the supplies 
made were to the extent of 92% of the orders placed. 

Year 
Quantity Quantity Percentage 
Ordered supplied of 

(Lakh CKM) (Lakh CKM) quantity 
ordered 

2. Special efforts are now being made to procure quantities of cables 
to match the supply of exchange equipment and subject to budgetary 
provisions. 

This has been seen by the AGP&T Delhi. 

[Ministry of Communications (P&T Board) U.O. No. 27-6/76--B 
dated 10-8- 1 ~ 6 1 .  



Recommendation 

The Committee are concerned that as a result of the delay in the 
laying of the distribution cables, the installed capacity of the Srinagar 
Exchange could not be fully utilised even when applicants for fresh con- 
nections were on the waiting list. The potential loss of revenue on this 
account has been estimated by Audit at Rs. 17.16 lakhs upto Sept. 1973. 
This loss computed by Audit, has however, not been accepted by the 
Ministry of Communications who have furnished a revised statement show- 
ing the utilisation of the installed capacity of the exchange. Even according 
to the Ministry's own figures, the Committee find that go percent capacity 
utilisation of the exchange had been achieved only in March 1970, two 
years after the. exchange equipment was commissioned. Therefore, 
whatever may be the exact financial implications of the delay in releasing 
fresh telephone connections, the fact remains that there has occurred an 
under-utilisation of the capacity of the exchange. 

[Sl. No. 8 (Paragraph 1.93) of Appendix-I11 to 204th Report of the 
Public Accounts Committee (5th Lok Sabha)] 

Action taken 

Noted. In order to avoid under-utilisation and to keep a close watch 
.on the utilisation of the capacity of the new exchangesiextensions, Field 
Units have been asked to send a monthly statement showing the new 
connections provided from the new exchange'extension till the exchange 
is loaded upto 900.;. A copy of letter No. 800-3'73-TPS (UPC) dated 
December, 1975 is enclosed (Annexure) 

This has been seen by the P&T. 

,[Ministry of Communications (P&T Board) KO. 27-6,'76-B Dated 
-19761. 



ANNEXURE 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE O F  T H E  DIRECTOR GENERAL O F  POSTS & 

TELEGRAPHS 
No. ~OO-~/~~-TPS(UPC). Dated: December, 75 
To 

All General Manager Telecommunications, 
General Manager Telephones, 
D.M .T., Telephone Districts. 

SUB: Rm'm of Ioading of Exchange upto 90% 

Instructions had been issued vide this office letter No. 41-9170-TPS 
(UPC) dated 16-9-70 that the go% of the exchange capacity should be 
utilised within six months of the cut-over of the exchange. Minister 
(C) desires that Circles and Districts should take advance action for pro- 
cessing cases of giving new telephone connections whenever new exchange 
equipment is commissioned so that on the date of commission of the new 
equipment a fair percentage of the new connections is also provided from 
the new Exchange/Emension. 

It is, therefore, requested that the number of new connections which 
have been provided on the da:e of the commissioning of the new Exchange/ 
Extension m3v kindly be intimated to Director (PHS) immediately after 
the Exchange Extension is sut-over. A monthly statement showing the 
new connections provided from the new Exchange-'Exrension may also 
be submitted to Director (PHS) till the Exchange is loaded upto 90%. 

Sd :- 
(H. S. Sodhi) 
Direct or (PHX). 

Recommendation 

Similarly, the faulty switches could not he repaired in time on account 
of the inability of the Indian Telephone Industries, Ranpalore, to cope 
with the demand for the requisite maintenance spares. This ir not the 
first occasion when the Committee have comc across such instances of 
delay on the part of the Indian Telephone Industries in meeting the re- 
quirements of the Posts and Telegraphs Department. 'The Committee 
would urge Government to devise ways and means of ensuring that 
schedules for the delivery of equipment and s p r e s  required hy the latter 
a r t  scrupulously adhered to by the former. The Ministry of Communi- 
cations should also evolve a suitable mechanism by which the requirements 
and supplies of essential spares can be coordinated on an all India basis 
so that the temporary shortages occuring in one centre could be appro- 
priately met from another centre where such spares may bq available. 

[SI . No. ro (Paragraph I .gj) of Appendix 111 to 204th Repon of the 
Public Account# Committee (15th Lok Sabha)l 



Action taken'< 

Indian Telephone Industries are required to supply the spares required 
for the first three years with the main telephone exchange equipment. 
The stocks thereafter are to be replenished one year to year basis. 

2. Shortages of essential items of spares have been noticed in the past 
and a decision was taken to control the distribtuion of critical items of 
strowger systems centrally from the P&T Directorate. Over the years 
the position has eased and the number of items required and controlled 
centrally has come down. The items which are not controlled centrally 
are ordered directly on IT1 by the field units. No particular difficulty 
has been noticed in this system. As mentioned above, in respect of cri- 
tical items, the distribution is controlled centrally and as such wherever 
possible, the shortages in one centre are met by transfer from other centres 
where such spares may be available. The supply schedules of the cen- 
tally controlled items are monitered, discussed and adjusted in the 
quarterly coordination Committee meetings held between I.T.I. and 
P&T. 

This has been seen by A.G. P&T. 

[Ministry of Communication of (P&T Board) No. 27-6'76-B Dated 
24-7- 19761. 

Recommendation 

In this context, the Committee consider that it would be worthwhile 
also to review the utilistion of PBX connections available in other ex- 
changes in the country, particularly in places other than the metropolitan 
cities, so as to ensure that the scarce resources made available to the 
Telecommunications Branch are utilised in the best possible manner. 
In places where the utilisation is inadequate or poor, the Department 
would do well to explore the possibility of diverting the additional capacity 
to places were the needs are greater and more urgent. 

[SI. No. 1 3  (Paragraph 1.98) of Appendix I11 to 204th Report of t t e  
Public Accounts Committee (5th Lok Sabha)]. 

Action taken 

As desired a review of utilisation of 4,'zoo PBX groups in all exchanges 
is being conducted. The recommendation of the Committee that the De- 
partment should explore the possibility of diverting the equipment instal- 
led in places where there is inadquate demand to those havinp greater 
and more urpnt  demands will he followed. 

[Ministry of Communications (P&T Department) hlerno No. 2 7 - 4 1  
4 76-B Dated 30-7- 1976)l. 

Nan-utjlisation of PBX connections apart, the Committee also find that 
in main telephone otchaqcs of over I,- lines capacity, thc installed 



capacity was more than the demand as on 31 st March, 1975. Though such 
instances an not many, the Committee would nevertheless like the Depart- 
ment to keep a constant watch over the working of these exchati 
the utccss, unutilised capacity might be transferred wherever easible to 
other exchanges where the demand far outstrips the supply. The Com- 
mittee would like to be apprised of the specific steps taken in this behalf. 

[Sl. No. 14 (Paragraph I .99) of Appendix I11 to 2qth  Report of the 
Public Accounts Committee (5th Lok Sabha)]. 

Action taken 

Instructions have been issued tide this office letter No. 366-12176- 
TPS(XP) dated 2-6-76 (Annexure) that spare capacities in telephone ex- 
changes of over 1,- lines should be reviewed half yearly in the month 
of January and July and action should be taken to transfer surplus equip- 
ments where feasible to other places copy enclosed). After such a 
preliminary examination, in one case it !I as been observed that there is a 
spare capacity in Jharia. Adetaiied technical examination is being 
carried out to see if same of the equipments can be transferred. 

This has been seen by AGP&T. 

[Ministry of Communications (P 6 T Board) C.0. No. 27-6-76-B 
dated 20-7-19761. 



INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENRAL OF POSTS AND 

TELEGRAPHS 

No. 366-12/7&TPS(XP) dated New Deihi, the 2nd June, 1976 

OFFICE MEMORANDUM 

Public Accounts Committee wide Para I .99 of the 204th Report have 
recommended that in telephone exchanges of over I,WO lines capacity, 
8parc capacity should be reviewed so that the excess unutilieed capacity 
might be transferred wherever feasible to other exchanges, where the danand 
far outstrips the supply. It has, therefore, been decided by Member 
(TD) that spare capacity should bt reviewed half yearly in the month of 
January and July and action should be t a b  to transfer equipment, where 
feasible, to other places. A.D.G. (UPC) will carry out this review and 
fonvard it to Director (E) and Director (X) for mcesmy action. 

Sd/- 
(OM SHANKER DEO) 

Diratoi' (XP) 

A.D.G. (UPC), P. & T Directorate, 
Director(E)IDirector (?C), P. & T. Directorate. 
File P.A.C. 

incidentally, the Committee note with concun the ptogp.essivdy, 
widening p between the demand for and supply of telqlxmcs. As on 

16t ~ l r g  1975, tkrr - 13 .a9 hkhS W O W  tdephotlC % & the country and as many as 6-37 1akh app1icants on 
oppiting list. Ftom the information furnished in this regard by the 
Ministry of Communications, the Cornminet find that in certain import- 
ant telephone districts the waiting lists for telephone connections exceed- 
ed or were near about the total d i m  exchange lines working in thest 
omms. This r a m  that in order to meet the demands for telephones 
M y  in those centres the ariain. capocities will almost have to be doubled. 
In the metropolitan cities generally, the waiting Lists are alarming. For 
instimcc, the number of applicnnts on the waiting lists at Bombay,D dhi 
and Calcutta as an 31st March, 1975 wcm respectively I .78 I~khs, ! :oq 
lakhs and o 75 lakh. As inst this ever-incrcosing demand, a provlsion 
for providing only 7.79 la % tdephone connections hos been made during 
the FlfUI Pbrn period and if post performance is any indication, em this 

m ~ y  not be realid fvll This, in the Chmmittce's view, is by no - a state of diin. 



The Gommittet are aware that the development of telephone facilities 
in the coaantry will have to depend on the overall availability of resources 
and the demands of other vital sectors of developmental activitity. Then 
is, however, an imperative need to ensure that efficient tdephone focili- 
ties, which play an essential rok in the devtlopment ofthe inFrasouctuct of 
the country, are provided on an efliciart and adequate scale. The dc- 
vdopment of this facility should, therefom be accotded high priority, 
espedally in view of the fact that the telephone syaern can mare thrn a&- 
quately pay its way. To begin, witb the Department could begin to 
launch, on a crash programme basis rapid extension of the facility in those 
cenm of co- and industry wtreFe the wai ' lias ere fonnidrbie. , ";b This would result not only in the provision of the acility when it is not 
immediatdy needed but ldso in tbc apeedler augmentation of the revenues 
of the Department which, in turn, can be utillsed for augmenting the 
apcity at other acntm?. If the ever ' Wpitinglbarembe 
-4 in n t - t  a future,- f d  t h t  tim ne- 
a u m y  dnstic rad daanined meomues for mising the requisite mourcss 
sbouki not be beyond tbe ingenuity of the Department. 

(SI. Nos. 15 and 16 (Perapphr I . r o o  end I .lo I )  of Appendix 111: to 
29th Rqron of the Public Accounts Committee I 5th Lok Sabha)]. 

Action taken 

The Dqmrtment is aware ni thr large waiting lists in v.trinw cities and, 
particularly, in the Aletnyditan c:entrcs, like R.-mbiiy. Dclhi ;1n4 CM- 
cutta. l r  had i ~ c r .  ?nin,r ? $ !  !ti.:-: !hc licrnxlils t . r  rhc cx1c:lt tk3~ibie c,m- 
s i ~ e i l t  with the !imitcd avaiiahility t:i equipment a n J  clthcr r e s , w i c <  which 
had been apprc,ciared by the Cc:n~mitrec. Whilc i t  is true that Ixgc 
ccncentration of waiting lists in thtse big cities requires quick sncnti,tn 
the Deparisnmt h ~ s  dl53 1,) mwt  tixi: n q d s  id lievcliyment in the smnllcr 
towns and rural areas. 

2. The present waiting lists in these cities on 1-7-1976 after the intro- 
duction of the advance deposit schtmlc k t  September, rn as follopn :- 



4. Apart h r n  the efforts to raise the material resources, as mention- 
ed earlier, the Depa~tment abo her tDLao utej~ to rai6e financial rcaoufca 
by rmimble adjustments of tariffs and taking advance deposits from the 
intend@ subscriben. 

[Midary of Comnrmications fP & T Depmmmtj Memo No. 
rn-6/+B dated 31-8 -19761. 



RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITTBE DO NOT DESIRE TO PURSUE I N  THE 
LIGHT OF THE REPLIES OF THE GOVERNMENT 

Recommendation 

The climatic conditions in Srinagar, on account of which the working 
season in a year was reduced to 5 or 6 months, were also not unknown to 
the Department. Presumably, this factor was taken into account while 
finalising the time schedules for the various components of the work. It  
is not clear to the Committee why this was not anticipated and necessary 
steps taken to see that any delay on this account was minimised, if not 
altogether eliminated. 

[SI. No. 3 (Paragraph I .  88) of Appendix I11 to 204th Report of the 
Public Accounts Committee (5th Lok Sabha)]. 

Action taken 

It is not possible to ascertain at this stage whether and why the reduced 
wotking season was not taken into account. However with the monitor- 
ing procedures now prescribed such omissions will be avoided. 

This has been seen by the AG P&T Delhi. 

[Ministry of Communications (P &T Board) U.O. No. 27-6/76-B dated 
15-7-1~161. 

Recommendation 

What is even more distressing to the Committee is the incorrect pro- 
ccdun followed by the Srinagar Exchange, as well as other exchanges in 
the country, in releasing telephone connections to the applicants on 
the waiting list. According to the instructions in force for the &caw 
of telephone connections, while connections under the General Category 
me to be given strictly in the order of the date of registration in the wa~ting 
list, 74 percent of the exchange capacity available for allotment in telephone 
systems of 10,- lines and the above and 10 per cent of the capacity in 
systems of r,ooo lines and above but below 10,000 lines are to be allotted 
on the advice of the Telephone Advisory Committees. However, instead 
of placing before the Advlsory Committee only those applications for out- 
of-turn allotment for sanction, a practice somehow appeare to have &- 
~eloped of placing the entire waiting list before the committee for approval. 
As a result, even the in-turn connections which arc to be g i v p  on a first- 
comc first-served basis were released only after the me of the corn- 
dtaee with consequentiel under-utilisation of the ova y hblc cnpacity 



and loss of revenue. The Committee would very much like to know 
how long this irregular practice has been allowed to continue, dm ite the 
unambiguous instructions in this regard, and the reasons the ref? or. NOW 
that instructions have been issued clarifying the correct position, the corn- 
mittee trust that there would be no repetition of the mistake and the &- 
partment would ensure that such avoidable loss of revenue as has 
happened in the present case does not recur. 

iS1. No. I I (Paragraph I .  96) of Appendix I11 to 204th Report of Public 
Accounts Committee (5th Lok Sabha)], 

Action taken 

The practice of withholding in-tun connections pending sanction of 
out-of-turn comections by the Telephone Advisory Committees had some- 
how developed bzfore 1968. On 24th February, 1968, very dear instruc- 
tions were issued to release in-turn connections as soon as capacity became 
available withox wditing for sanction of out-of-turn connections(Annexure 
I). The case of Srinagar has come to notice where these instructions were 
not followed. However, to avoid any repetition of such a lapse, the in- 
structions issued in 1968 have been further strongly reiterated in our 
letter of 25th May, 1976 (Annexure 11). 

This has bzen seen by the Accountant General, P & T. 

[Ministry of Comnmications (P & T Department) U.O. Xo.27-6!76-B 
dated 1-3-1977]. 



INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIREWOR GENERAL OF POSTS AND 

TELEGRAPHS 

No. I r-7/67-PHA/Coll.VITI dated New Delhi, the 24-2- 1968. 

To 
All Heads of Circles. 
AU. Heads of Tstephoat Districts. 

f t  has been o b e m d  that ins pite of the instructions contained in this 
office letter No. 2-15iq-PHA dated the tyh February, r g f i ~ ,  on the sub- 
ject given qbove, no urnform pdicy is W i g  followed at present in Circles 
and Telephone Districts with regard tothe procedure of the bulk 
release of connections either on completion or expansion of an exchange or 
cut-over of a new tdephom exchange. In some cases the exchange quip-  
ment is added but no advance action is taken for providing cable 
pain in certain locaRties and making arrangements for the pro- 
c u m e n t  of all item of stores resulting in the exchange capacity remain- 
ing unutilised and thus causing loss of revenue. 

2. The following instructions relating to the procedure to be followed 
at the time of bulk rdease of connections, are, therefore, issued in super- 
session of all earlier instructions, which may please be strictly followed. 

(i) In bulk release, action should be initiated much in advance 
to ensure that cable paite, s tom required for provision of new 
connections are available in time. 

(ii) I t  should be decided at least 6 months before the expansion or 
cutsver of an exchange as to how many connections would be 
released in turn under various categories as pw rules, contained 
in D.G. P.&. T. letters No. 2-29167-PHA dated 19-12-1961 and 
No. r I-7167-PHAICol. I1 dated 15-2-1967 and action to as- 
certain technical feasibility in respect of thee  c a m  should 
be taken immtdiately. 

(3) After ascertaining the fcrribility drmsnd notes should be 
issued to all the eligible rukcribem uIcl it should 
k msdo clew to tbem that the cminedan would be given 
anly JEer the inrulLtion of 
p h d .  Tbt&muui aoacrharldk 
moatbrkfondre&tedch!cytsver. 



(iv) Soon after the payment of the Demand Note, Advice Note 
should be issued and fittings should also be completed on the 
subscribers' premiscs before the cut-over of the exchange. 

(v) At tho time of cut-over of the exchange as many connections 
as possible should be working. 

(vi) In mpect of individual releeee far out-of-turn as well ao 
in-turn connections, Demand Notes should be issued only a f tq  
ascertaining technical feasibility. 

(vii) The in-turn connections to the extent of available capacity 
should be released by the Administration in the normal course 
without waiting for the sanction of out-of-turn connections 
by the T.A.C. 

3. The receipt of these instructions may please be acknowledged. 

Sq- 
(M. M. WAGLE) 

Director of Tdephones ( E )  

Copy to :- 

I .  All Divisional Engineers, Telephones~elegraphs. 
2. Director of Inspection (T) p.C.B.(MX,PHB Section). 

Sd/- 
(hi. hl. WAGLE) 

Director of TeZqkus(i7) 



ANNEXURE 11 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

OFFICE OF THE DIRECTOR G m R A L  OF POSTS AND 
TELEGRAPHS 

No. 11-217WHA Dated New Delhi the 22125th May, 1976. 
To 

All Heads of Te1e:om Circles. 
All Heads of Telephone Districts. 

Sw:-Procedure for release of connections on expamh of an exist- 
ing emhange or cutsuer of a new exchange. 

Sir, 
Instnldtions were issued vide para 2 (vii) of this office letter 

No. 11-7\67-PHA (CoL VIII) dated 24-2-1968 that in-turn connections 
in all categories according to fixed percenta es should be released ir. 
normal course on capacity tiecoming ava & ble in any exchange 
without waiting for the sanction of out of turn connections on the 
rmmmendations of the Telephone Advisory Committee. A case bas 
recentlv come to the notice where in-turn connections were held-up 
pendinh the sanction of out of turn connections resulting in idle 
capacity and consequential loss of revenue to Government. The 
case has been adversely commented upon by the Public Accounts 
Committee of Parliament and serious view has been taken of the 
non-observance of the instructions on the subject. 

2. In crder to avoid recurrence of such cases and Inss of' revenue, 
it is requested that all concerned under your administrative control my 
please tie suitably advised t o  scrupultruslp follow the instructims referred 
to above. It may be made clear to them that serious notice will he rnkcn 
of any lapse on their pan in this regard. 

Yours faithfully, 

DIRECTOR OF PHONES (m 

Promdbefigurre of utili#tionof liaaannorltedinthe Srihysr a m  
public telephone boothr with cain-cd boxer md for 

lines to private bsm$r Xh The Corn- 
rnittbc b d  thst tbeir utilitraion ao frr, 



for private b m c h  exchanges, is far from satisfactory. The Committee 
find that as T- the installed capacity of zoo lines for PBX connec- 
tions, only 2 linecr have bem put to use till 1973. The Cormnittee are 
unable to appreciate the rationale for earmarking as many as 200 lines for 

, this purpose in the absence of adequate demand. They would, therefore, 
like to be informed whether before creating this additional capacity, 
which has practically remained idle, the need therefor had been clearly 
cstablisbed after a detailed evaluation of the trend of demand for such 
connections. Had such an evaluation been done the unproductive ex- 
penditure on the establishment of such a large idle capacity would have 
been avoided and a large number of lines provided instead to satisfy the 
demands of those clamouring for fresh telephone co~ectiohs. The 
Committee desin that the Department should explore the possibility of 
suitably modifying the PBX Group lines in the exchange to meet the 
requirements of other subscribers in need of direct line co~ections. 

[Sl. No. IZ (Parapraph r .97) of Appendix I11 to 204th Report of 
Public Accounts Committee 6th Lok Sabha)]. 

Action taken 

4/200 Group is ncceSSary tc. accommodate PBXs having more than 10 
junction lines. In case of PBXs only the first junction line is printed in 
the directory and in case this line is busy, the exchange equipment auto- 
matically searches for the next free junction line and the subscriber gets 
a busy tone, only when all are busy. Without use of 4/2w group, PBXs 
needing more than 10 junction< cannot be connected. In j 200 group 
a subscriber having a minimum of 4 junction lines and m~ximum of 
2oo lines can be accommodated. 

The en eering design of equipment permits of this facility k ing  p provided o \. in groups of 200 lines. In this p u p  while allotting lines 
to PBXs enough spare capacity for future requiremuus of the PBXs are 
al owed fo;. This portion 01' the cxchmg equipment is therefore, not 
available for use by orher subscribers. It may however, be added that the 
equipment of' .selectors etc. tn serve this goup is regulated according 
to the T r i c  which depends upon the number of PBX Junctions 
aaually co~ec tcd .  

[Ministry of Gmmunicat ions (P & T Department j Mano 
No. 27-6;'76-B Dated 30-8-19761 



CHAPTER IV 
RBCOMMENDATIONSlOBSERVATIONS REPLIES TO WHICH 

HAVE NOT BEEN ACCEPTED BY THE COMMITTGE AND 
WHICH REQUIRE REITERATION 

The Committee &od that the release of the ttlcphane coaneaionr 
firm the atchange s u f k d  a further set-back on account of (i) a motor 
generator remain out of order for as long a period as throe yean and 
(ii) the non-a &f ability of certain essential pam for about 250 f8dty 
switches. The Committat consider the delay that had occurred ia rcpliring 
tile defective generator entirely un-warranted. As the Secretary of the 
Ministry himsdf admitted during evidence, the p a a t o r  could haw 
been repaired earlier if 'specid efforts' had becn made. The 
Committee would, therefore, like to know why such 'special efforts' were 
lacking in this case cspcchlly when it was known that the gamamr was of 
r 936 vintage. 

fS1. N a .  g (paraSraph I .9~) of Appendix I11 to 204th Report of the 
Public Accounts Committee 6th Luk Sabha)]. 

Action taken 

Apparently efforts were made to repair the Generator Set which was 
received in a damaged condition but the efforts w u t  not successful due to 
nan-availability of pmper hcilities in Srinagar. The other dtcmative of 
sc&q the damagai Ga~lator to mmc other place in Punjab or to Ddhi 
for repairs was apparently not adopted being a ccmtly prrpastdan. 
Ultimerdy a mpetrnt Technician who could repair this Gasanar Set 
at Srinagar iurdf was sent. 

However, to avoid recumnce of such  caw^ in future, hstmdans 
have becn issued to all field units to review the perfonnwcc of the 
adrting Motor Geacrator Sus (copy of lmtr No. 3-6/7~-PHM dated 
4-6-1976 is dd (Annature) 

This has been seen by the AGP &T Delhi. 
[Ministry of Communiatioru (P & T B m d )  U.O. No. 27-6-76-B 

DUtCd 20-7- 19763. 



INDIAN POSTS AND TELEGRAPHS DEPARTMENT 

OFFICE OF THE DIRECTOR GENERAL OF POSTS& TELEGRAPHS. 

No. 3-6/75-PfL!. Dated, New Ddhi, 4-6-1976. 

To 
All Hcads of Telecom. Circlas/ 
Telephone Districts. 

Instances have come to notice where motor generator sets remained 
out of order for a considerable time for want of timely repairs. Though 
M.G. sets are being progressively replacad by static power plants, it is 
considered essential to review the perfonnancc of the aisting motor 
germitor sets, carry out repairs to ensure that these sets give rated outputs, 
during cperation. Where the sets have outlived their economid life, 
the proposals for their replacements should be examined so thu timly 
procurement action could be taken. 

Sd!- 
(H. S. Sodhi) 



CHAPTER V 
RECOMMENDATIONS/OBSERVATIONS IN  RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

Iacidcntally, the Committee find that about goq; of the total production 
.of Hindustan Cables Ltd., is being cwnsumed by the Ministry of Com- 
munications and that the Administrative Reforms Commission had recom- 
mended that the control of Hindustan Cables should vest with this Ministry 
instead of the Ministry of Industrial Development. The then Secretary, 
M h t q  of Communications, while tendering evidence before the Esti- 
mates Cornmime in 1972-73 , had also pointed out that if the administrative 
control of the company vested with this Ministry, a 'lot of time in dialogue 
would have bca saved'. The Estimates Committee had then been informed 
that a proposal fbr the transfer of the company to the Ministry of Com- 
munications U'ILS under consideraticn of the Ccmmittee of Secretaries. 
The Committee have, however, been informed that the campany still 
continues t.1 he under the administrative control of' the AIinishy of 
Industrial Development. While the reasons for continuing with this 
arrangement are nct known to the Camrnittee, they f'eel that it would be 
a more satisfactory arrangement if' Hi!;Liusm Cables Ltd., i\ placcd 
under the administratiye control cf' the Ministp 01' Cfimmunications. 
and accordingly desire that this shnuld he examined a~resh. 

fS1. No. 6 (Paragraph r .gr , of Appendix 111 to 2 ~ ) t h  l ieport ( 11 '  Public 
Accounts Cornmittex (5th Lok Snbha)]. 

Action taken 

The matter is still under consideration. 
This has been seen hy the A.G. P & T, Dclhi. 

[Ministry of Communications (P & T Boardj U.0. So.  27-6:76-B 
Dated 23-8-r@] 

C:. .!I. STEPHEN 
Chairmarr, 

Public Accourus Corrarirtu. 



0 APPENDIX 

r t H .tihimy of Cornmunications~ The Committee note that realising somewhat belatedly, that the cxccu- 
PSsT Department. tion of some of the tele-communication projects had suffered because 

of the absence of a systematic watch and analysis of the 
progress of various component works of such projects, the Ministry 
of Communications (P&T Board) have now introduced PERT and BAR 
chart techniques for monitoring the progress of projects and ensuring 
better coordination than what hitherto existed between different agencies 
entrusted with the execution of various components of the projects. The 
Comrnittec ex ct that the instructions issued in this regard would be i'= assiduously fo lowed in respect of all tele-communication projects in- 
cluding those already under execution. 

As early as in December, 1972, the Estimates Committee (1972-73) had 
been informed that n proposal for the transfer of Hindustan Cables Ltd. 
to the administrative control of the Ministry of Communications, which, 
consumes about 90 per cent of the Company's total production of cables 
was under consideration of the Committee of Secretaries. Some four - -- -- - -- ---- -- -- 



-- - - ------- -----__-_____ _ _ - - - -- -- - - -- - - - 
year\ tnvc elapsed since then and this question is stated to he 'still 
UIILICI cowidcration'. The reasons for the delay in arriving at a final 
decision rw what appears to be a feirly simple issue havc not been made 
known to t h c n ~  The Committee are of the view that considerable 
brtrcfits arc likclr to accrue by the implem~tation 
of the Administrative Reforms Chm&sim. &his~."s*,"g 
Govcrnmcnt to take a final decision on this question without loss of 
time. 

3 1.15 Ministry of Communications~ The reasons advanced by the Ministry of Communications (P&T Board) 
P&T Department tbr tltc &lay of thrcc years in repairing a defective generator are not 

w r y  ~ ~ ~ n v i n ~ i n g .  The Secretary of the Ministry himself conceded 
dur~rig evidence tendered before the 6- that the generator 
could havc hccn repaired earlier had 'special efforts' been made. I t  
has. hnwc\w. now been contended by the Ministry that while efforts 
mudc to repair the generator set at Srina ar itself proved unsuccessful 
in the absence of proper facilities, the o ti er alternative of getting the 
pcner.ltnr rcpnircd elsewhere was a p p a d p  not adopted being a cogtly 
proposition. It  is not known whether the local authorities at Srinagar 
had. in f ~ c t ,  csamined in detail the economics of the alternative course, 
p~nicularly in the context of the loss of revenue likely to be sustained 
on account of the generator remining out of order, and then had given 
it u p  ns an uneconomical proposition. In any case, with a little imagina- 
tion and foresight, the step finally taken by the Department (sending 
a competent tectlnician to Srinagar for repairing the set) could well 
have Iwrn takcn much earlier. The Committee fear that this matter 
had been handled somewhat casually by the authorities concerned 
They trust that a lesson haa been learnt from this costly lapse and 
measures are being taken to avoid repetition of such instances of delay. 



The Committee hope that the revieftr now underdm of the a d  & 
tion of lines earmarked in various tel hone exchanges in the ccumuy 
for proving junction lines to Private 'I; ranch BxJurgcs (PBX) would 
be completed exepeditiously and necessary steps taken ; an an emergent 
hasis, to divert the surplus capacity, if any available at  these exchanges 
to places where the demand might be larger. 

While the Committee appreciate the sep taken or proposed to be 
taken by the depmnent for meeting the ever-increasing demand 
for tt-1t.phouc connections in the country, they would like to 
emphasice once again the need for devising more ways and means 
f o r  emuring heforelong an adequate and e c i e n t  telephone net-work 
in the country. Similarlv, while the Committee are not unaware 
of I hc nece\siry of meeting the needs of development in the smaller 
t o w n  and rural arcas which are in no way less important, they would 
rri(cr.l:c the imperative need for embarkingona crash programme + 
firr ~ :q \ id  extension of telephone facilities in thwe centres of cammerce 
and inJu.itry where the waiting lists are formidable. 

------ - ----- -- - -- -- - - - - -  - -- - -- -- - .-- 




